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By tiling this 0&, the applicant has saught f o
directions to quagh and  set  aside the impugned order o
16.3.20010 promoting the Private Faspondent Mo.d torthg post,  of
Assistant Sub  Inspector [for' short, AST).  He has also.sought

for & direction to Respondents to hold a Review OPC +to considar

the applicant for the post of A%1 and include his name as he has
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better record of ssrvice than the Rrivate Rﬁ,honmwni R IN
. The brief facts of the case are that the applicant was

appointed as a Constable in Police on 1.4 1963, He was promoted
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#* Head constable on  1.4.1971. The Respondent  dHo.d W
' Qoo bey g -, " p—— ‘ e 2o 1o . ',.J
appointed to  the post of Head Constable three yvears later and

heretore much junicr to him.  According to the applicant, the

spondent Mo.d is also much inferior.  The

recora of service of He
Respondant 'Mo;d has also been chargs sheeted and has also been
awardaed punishment by the R@#p&ndentﬁu Despite thiﬁy e
Respondents have promoted Respondent Mo.od ignoring the claim of
the applicant who iz senior to Respondent Mo.d.

. fogrieved bythis, he has filed this L& claiming the
atoresaid r&li@fén

4. The Respondents in their reply have stated that the
applicant, aa‘w&ll s, Respondent Mo.d  were  considered  for
prometicon  to  the post of A48T by & duly constituted DRC and the

OPC considered the Confidential Reports for five vears and atter

ing the Confidential Reports, the DREC recommended the namne
af R4 for pranction to the post of asl. mecordingly,  on the

raecommendation  of the DRC, the Respondent Ho.d was promoted to

the saild post of &8
5. Meard both  the Learned Counsel for riwval contestant

partis

&l pErus

@ the records.  On our instructions, Learned

Counsel for the respondsnts has produced the record including

1gs held  for promotion to the post of ast.
after perusing the OPC proceedings, we tind that the applicant
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=0 ower by the OPC due to twe consecutive entri

in the AaCRs marked as “Untit® for promotion at Column Mo.l2. It

is for this reason that the applicant has been ignered and  the

nams  of poncent  Mo.d  has  been recommendssd by the OPC for
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¥ prometion Lo the post of AST far the year 2000. In view of tns

position, the 0.4, ie dewoid of any merit and iz liable ta be

orders as to costs.

dianizssd,.  We do B0 accordingly. Mo
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